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Versus

1. Union of India, throu^
The Secretary to the Government of India,
Ministry of Finance,
Secretariat Building, North Block,
New Delhi-1

2. The Revenue Secretary:
Ministry of Finance,
Government of India,
Secretariat Building, North Block,
New Delhi-1

3. The Chairman,
Central Board of Direct Taxes,
D^artment of Revenue,
Iftiaistry of Finance,
Government of India,
Secretariat Building, North Block,
New Delhi-1

(By Advocate: Shri V.P. Uppal)

...Applicant

.Respondents



Order^Ormll

Justice V.8. Agaaunwai. Chairman

On 21.7.2004, when this matter came up before this Tribunal, it

had been made clear that the present OA. is only to be considered for

rdie& in paragraph 8.3 and 8.4 of the petition. Therefore, the question

of eiqiressing anything pertaining to any other rdief does not arise.

Learned counsd for the applicant states that he would take his recourse

under the law pertaining to other reUefis.

2.So far as reliefii in paragraph 8.3 and 8.4 are concerned, the

learned coimsel for the respondents fairly informed us that the applicant

was in the zone of consideration for promotion to the post of Chief

Commissioner of Income Tax. The Departmental Promotion Committee

had not made any assessment in the case of the applicant as sufficient

number of officers with the prescribed bench-mark had become available

above him. In this connection, it has been pointed that no person junior

to the applicant has since been appointed.

3.Ke^ing in view these facts, it becomes imnecessary for this

Tribunal to ponder with respect to the merits of the matter. It is directed

that the claim of the applicant should be considered in the accordance



with law when the next DPC meeting is hd.d, as per the posts available.

OAyis^disposed of.
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(V.S. A^arwal)
Chairman


